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Committee on wliich iniglit have bfen
“ 'scharged, being referred to a f’reati
^elect Oominitteo. The reason why
‘ lie Select Coinmitteo on the Mo-
*>nulkas or Penal liecogiiizances Bill

discharged was that it 'was 
'Understood that the substance of tlie
Pfovisons o f that Hill Imd been intro­
duced into the Criminal Procedure Bill,
’̂^ich had already bem  reported on

*̂ 7 the Select Committee. I f  the Ho-
*'Ofable Member, however, thought any
Rood would result from the appoint- 

of a new Committee, it was
Juite competent to him to propose

adoption of that course. H e (the
Vice.President) did not think that

mere fact o f tlie Select Committee
aving been discharged, implied the

Soandonment o f the Bill altogether.
SCONCE then moved tiuit

'1® Bill “  for the better prevention of
®lIanĉ 8 against the ])ublic tranquillity,

to amend thw law regarding the
’I'R of bonds for keeping the peace, ”

®fiRain referred to ii Select Committee
>8istiug o f Mr. Hariugtou, Mr.

and the Mover.
Agreed to.
•‘ *1® Council adjourned.

Saturday, May 12, 1800.

P u E S K K T  :

flonorablethoCliief Justicc, Vice-President,
in the Chair.

H. B. E .H . B. H arinston ,E sq.,
li- ,*'®re,

JnmeH
II. Forbes, Enq., 

and
J ' A  Sconce, Esq.

■ ''*• LeQeyt, Esq.,

J’ OU T-DUES a n d  STR JA M S E T JE E
J k j e k b h u y ’s  b a r o n e t c y .

’̂ 'n^'VlCE-PRESlDEN T read Mes- 
ciP*i’ the Legislative Coun-

thiit tho Governor-General liad
to the liill “  to amend Act

i (I'or tho regulation of
•Sss' i*ort-duea), and Act V II ot

“ (for tho levy of Port-dues at
St the Presidency o f Fort

and tho Hill “  for set-
8 ^roniisaory Notes cf the Govern­

ment o f India, producing an annual
income of one lakh of llupees, and a
Mansion House and Hereditaments
called Mazagon Castle, in the Island o f
Boinbiiy, late the pmpprty o f Sir
Jamsetjee Jejeeblioy, Baronet, deceas­
ed, so as to accouipiiny and suppoit
ttie title and dignity o f a Baronet,
lately conffrred on liim imd the heirs
male o f his boHy by Her pri‘sent
M ajesty Queen Victoria, and for other
purposes connected therewith.”

INCOME TAX.

T he C LE E K , in presenting a Peti­
tion signed by Mr. II, Nelson, the
Sheriff o f Madras, and Chairman of a
Meeting o f  the inhabitants held in
that city, against the Bill *• for impos­
ing Duties on Profits a'ising from
Troperty, Professions, Trades, and
Olliees,”  reported that tho Petition
did not conclude with a distinct
prayer.

Mn. W IL S O N  said that he under­
stood from the President and the
Clerk at the table, that it was contra­
ry to the Standing Kulert o f the < ’oua- 
cil to receive Petitions whicli did not
conclude with a prayer, and tliat it
was not customary for such Petitions
to be printed. But for his own part,
and as far as lie was concerned, he
would deeply regret i f  a document
o f  tins importance, proceeding from
so hi^iily respectable and iiiHuential a
body o f Her Majesty’ s subjects, should
be rejected, men ly upon a formal
ground of that character. The I'eti- 
tion raised questions o f the highest
in)portanee, and wliich might well en­
gage tho most earnest attention ol the
Council, and especially of the Com­
mittee to whii li the Iticom o'fax Bill
w'as now rtferred. H e (Mr. Wilson)
therefore hoped that ilonoral)le Mem­
bers would consent to overlook this
informality, aiul would s\ipport liiin
in the Siotion that the Petition be
printed and referred to tho Select
(Jommitteo on tho Bill.

Agreed to.

STAMP D U TIES.

Tnj! C L E R K  reported that he had re­
ceived a coiumun:cation from the IXom*
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Department, forwarding a correspond­
ence with the Bombay Government on
the subject o f registering unstamped or
insufficifntly stamped documents sent
to the Post Office for the purpose of
being stamped.

M r . s c o n c e  said, it would be
sufficient to consider this communica­
tion when the ('ouncil went into
Committee upon the Bill “  to consoli­
date and amend tlie law relating to
Stamp Duties.”  In the meanwhile he
should move that the communication
lie on the table.

Agreed to.

A D iM IN IST R A T O R  G E N E R A L.

M b . FORBES presented the Report
o f the Select Committee on the Bill
“  to amend Act V l l I  o f 1855 (relnting
to the office and duties o f Adminis­
trator General.” )

A B K A R E E  R E V E N U E  (B E N G A L .)

M b . s c o n c e  said, as he had one
or two amendments to propose in tlie
Bill “  to amend A ct X X I  o f 1856 (to
consolidate and amend the law relat­
ing to the Al)karee Kevenue in the
Presidency of Fort William in Ben­
gal),”  he beugpd to move that the
Council again resolve itself into a 
Committee upon the Bill.

Agreed to.
M b . 8C ()N C E  said, he was now

prepared to present to the Council a 
Schedul', containing the form o f Bond
to be annexed to tlio Act, which lie
thought would nuetthe several points
which had bten intioduced into the
Bill.

Mil. H A E IN G T O N  said, before
the Scliedulo which ha'i just been
presented to the Council by the Ho­
norable Member for Bengal was read,
he wished to take advantage of the
re-commitment o f tlie Pill to call the
attention o f the Council iif>ain to that
part of Section I I  which was under
discussion at the last meeting o f the
Comniittee, The part ot the Sesctiou 
to which ho alluded Ijadtlitso words:—

"  or upon such portion ftfi may be pxported
to any other Port within British India, not
being ft free Port, proof of the landing wUora-

o f and o f  the payment o f  the Duty whereo* 
shaJl not be furnished to the satisfaction ot 
the Board o f  Revenue within six  months fro®
the date o f  such bond."

It  certainly seemed to him tliat 
this provision was quite unneces «rvi
and that, i f  it were retaineU) 
the effect could only be greatly
complicate matters, and often
cause very serious delay in the dis­
posal of the cases to which the pfO'
vision would apply, without any reftl 
benefit accruing therefrom. H e  tooK 
it tliat the duty of the authoriti«*
Bengal under this Section o f the
would be to see that spirits manuia' '̂
tured for exportation, and tiot_ 
liome use, upon which exemption
Duty was claimed upon that grou"“> 
were exported within the time allo"'^“ ’
whether that time was four months''''
whether it was eight months. j ** 
exportation took place within *'’® 
limited period, the penalty bond rfl'
quired to b« entered into in reap®® 
to spirits intended to be sent out o 
the country without the previous p*?
nient o f Duty, \v uld ceuse and detei''
mine as a matter o f course. On
other hand, if  the exportation j
bt> delayed beyond the period allowed)' 
would be tlie duty ot the Collector ^
Customs to enforce the terms of ' '
lond. W hen onco exportation
taken place, ho submitted that the '
ponsibility o f the Bengal autliori"^__ 
nii'l 111! obligation on iheir part , 
pect to the exaction o f the
should be considered as at hU f'Lg
though, in the event o f tlie
being iifterwards landed nt some  ̂ . 
within the jurisdiction o f those
ties, they would be bound to levy
prescribed .Duty upon the sp’ ’’’ *'* 
landed. In cases in which the
ed spirits w ero landed at som« °
port in the Territories subject to
Government o f India, it w o u ld  pjji
business o f the Collector o f Cus ‘  ̂
at that Port to levy tlie Duty
the spirits so imported were
able under any A ct for the tim® , .ga 
in force. With the proper ’.jtJflU 
of this duty, the Bengal authoi
ou«ht not ti) liave any eonceru.̂ ^̂ ^̂ .j, 
could any responsibility fairly
to thorn in the u.alter. As just
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reKponsibility wuuM then rest
tlio Officers in the Customs

■department of the Port at whicli tlie
Spirits were imported, and it wovi'd be
their duty to see that fcHe Governiiiont
■̂*3 not defrauded of its dues. They
*'* their nwii laws against sutui'-

® ***g, and he could not refrain from
’’f*"arking that, if those laws 'vere con-
®itlei’ed sullicient for the prevention of
‘““ “ ggliiig as regarded all other articles,
’̂'<1 indeed as regarded spirits also,

imported from any plauo not in
®Qia, lie could see uo sullicient reason

any special euactmeui bfing passed
p •’aspect to spirits imported from a 

iu Bengal at any other Indian
^urt. The complications alluded to

y  h im  m i ' h i ,  u r i s o  r m f " .  I l f  f lir t  l i i j u  n f
the vessel iu which the spirits were
*P')i'ted, fr in their consumptioi. on
® voynge, from h-akage, or from many

 ̂ Causes, v/hich would require to
“ enquired into, should the words

lie Imd quoted be retained, and no
jj of correspondence Would ensue,

those reasons he ventured to sng- 
thiit the words in question should

®tru(.|̂  Qf Section, and lie 
rj,|*’ Ŝ ‘d to make a motion to that effect
^"- proviso at the end o f the Section
^ ‘ n̂ld remain, and, he should hope,
int^ prove sullicient to proteci the

^J'ests of Government.
V SCONCE said, lie should not
q '̂ '* f o u g h t  it desirable to raise tiie
fttul r "  " ’ '‘I*-*'' been considered
111 “ 'f'poscd o f this day week, but as

' “ “ orablH friend, the Member for
Q. .'"'th-AVestern Provinces, in re- 
iij '""S  the question, had considered it 

point (,f view, he (M r. Sconce)
it g to mention another point, which

to him very material that the
6i(lp*"''* take into its serious con-

This was that, taking the
t>0 K*''' stood, it would after all

and half measure. The
"'ade by the Bombay

Mdy “ '‘0 ^  from the 8im[ile con-
»l>irh that the Excise Duty on
of ”̂ ovild be credited to the PortQ.. cicuutrvi uu tu
I'ntv The remissi

P'fi'ards Ben:.'al mip;
emission

111
01
bo

i, . for in two ways, either by
in n l"" to be takm from tlio

' wiUiout UnVy I'ut umU'.i'

bond, or by the payment o f a draw­
back in wise the Duty were paid at
the distillery. The second Section in 
the 15ill no«- before the Council provid­
ed only for the lii'st o f those cases ; and
so it would ha' pen tluit, on the export
o f spirits to any other liuliiin P -rt, for
which J)uty had been paid here, the
spirits wuuld I'ave to be imported at
that other Indian Port, Bombay for
exam pie, and bf-iiig entered there for con- 
su'iipt'on, the claim would again arise,
as it had now arisen, for a credit on ac­
count of Duty levied lu're on spirits con­
sumed at Bon.bay. Clearly, the Bill in
its present shape only met half o f the
cases that might occur, and would not
settle the question as it might bo set­
tled, On tlie otlier lian i, i f  spirits
had paid Duty, and drawback were
allowed on exportiiton, the J)uty
would not be im[)0>>ed at the Port of
e.Kportatioti, but at the Port o f coii- 
sumptioii. I f  you allowed no drawback,
you muHt still meet the claim o f any
other Presidency to benefit by the Duty
(>ai'l liere, and so the work we now did
was but half done. The matter was
imp' rtaiit, but, as he said before, since
tlie Council had already come to a de­
cision upon if, lie should not have re- 
v< rted to the subject, had not the
opportunity been afforded to him by
the motion o f the Honorable Member
for the North-Western Provinces. It
appeared to him (M r. Scouie) that the
principle o f allowing a drawback did
not at all differ from that o f allowing
spirits to be ('xportcd uiider bo;id
without payment of Duty The ad­
mitted object to be attained being
to ])crmit spirits distilled here to
be charged with Duty in the Pii .siden- 
cy where they were consumed, it wa.'i 
absolnrc.'ly immaterial whether wo re­
mitted tlio Duty upon exp iitiition, or
allowed exportution under Bond with­
out pa,;ymeut o f Duty. For these
reasons, as he ha<l already mentioned,
the Bill, as it now s to o d , was a half and
hall' mea.siire, and ho confessed lie was
disposed to support the motion o f the
lloui'rable Mi'inlier lor the North-
Western Provinces,

Mu, AVllviSON said, it was quite
ovideiit that, when the Indian law wri
altered, so as to make trade free iu all
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its ports, tliere should be no question
of Duties, whether export or import, as
between such porta, but that, in order
to secure tliis freedom, the same ar- 
rangemeuts should exist in respect to
dutiable goods as did between one
town and another. The latter was
an essentiiil condition to the foroier-
By allowing spirits to be removed in
bond on a consting trader, as we had 
already done, he quite agreed witii tlie
Honorable Member for Bengal that
the Bill, BO far as it had thus gone, in­
fringed a most impi'rtiint principle.
We had [lermitted goods to be ex­
ported from one Indian Port to an­
other, whii h would require to pay duty
at the latter. I f  thnt wero the case, he
would ask the Honorable Member for
ihe North-Western Provinces, if bis
amei:dment wore carried, how much
farther the Bill would infringe that
principle o f law. The llouorable
Member for Bengal was no doubt
riglit in saying that, if we allowed a 
departure Irom that principle at all,
we must allow it in full. But he
would ask his Honorable friend to
consider w hether it was right for us,
when we had tliroughout Indio the
same Exchequer and the same law, to
allow drawback of the Duty which
had been paid in one place, in order
that the goods might be removed
Duty free, and to again pay the Duty in
the place to which the goods were sent,
only for the ])urpose o f enubling the
Duty on tlu se groinid-* t> be credited
to tlie place of consuirption. What
could be the ohjoi t o f such a measure,
or what possible heuclit would result
from it ? On i lie contrary, there were
great many iiicoTiveniences to whicli it
W (U ihl give rise, as it would increase
tlie risk of fraud and of smuggling.
I f  Duty wero pai'i at one Port and
Bubsequeuiiy required to be credited
to another, that could easily be done
by a transfer in the accounts.

His Honorable friend w as quite ri-ht
so far as his remarks applied to the ex­
port o f spirits to foreign Ports. A o
doubt, if spirits were removed irom a 
distilK'ry for the purpose of exportation,
they should bo exempted from Duty,
in which case it woukl he .sullu'iiiiit to
je(iuire tiio executiou of a bond lor

M r. W ilson

the payment of Duty upon such por 
tion as might be exported. Buf'
pose they had been exported t*) “"J 
Indian Port, then his llon 'rable trio'*
said that it might bo taken to be tlil
same thing. His Honorable
had overlooked, however, one o'" 
points. The trade from Port
Port wns now perfectly free,
under difl'ereut regulations from
foreign trade. I f  a foreign
entered an Indian Port, then it
known that the whole cargo was su 
ject t.i Duty ; but if a ship entered
another Port in India, then priiM^-^i^
the cargo was all free, and, tlierelei’t')̂  ̂
part o f that cargo consisted of
upon which a heavy Duty w'as ’
it was absolutely necessary that toc  ̂
ought to be some security in the ‘L
o f a bond that that Duty w ou ld
payable, otherviise no security j
ever would exist for such being  ̂ '
Unless you. had (-ome d ocu m en t
show, tliere would be no means ot '̂
tinguishing the spirit shipped fo'’ I
portation from t h e  other cargo oî
vessel. The amondtueut, lioW‘“'   ̂J 
must u')t be taken to be ônliii*̂ '* 
the ex])ortation of spirits
Calcutta to Bombay, for ’̂ gg.
pose, no doubt, the same class oi
sels were used us for the exporta
of spirits to foreign Ports.
was a number of small craft
in the ci asting trade in the Sooi'
bunds; and if spirits which
paid the Duty could bo removed in 
then, without a security that 11>0 
would be paid, there would be a 
risk of smuggling. Hut’, on the o 
hand, he would ask what woul
the hardship iu retaining the
proposed to be omitted by the ‘ ,,.fn 
able Member for tho Nortii-^c®
Provinces, The presei t law p'ol** 
the exportation o f spirits from
dian Port to another without tho F 
ment of Duty. Why did it i j  b® 
Because it said that tliere siiou
no quistion of Duty between oi'o
dian Port and another. DitliertOi^ ĵ ŷ 
law imposed tho payn.ent ot
before exportation. Now iiH 
distillers asked was tuat tiioy
not be coinpellod to pay ** 

; Duty here ou an urliclo
liii"
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bn shipped a ffrc'.af; distaniin,
to be pennitted to sliij) it un- 
bond, that the D u 'y  inipht bo
at the ])lnee o f eonsiiinption ; and

this tl\e Couiunl bad consented by
tne Bill as it stood. In England we
allowed g ods to be removed before
Payment o f Duty from one place to
••'lotlier, b\it -we never allowed tl'em to
!|o so except under boTid. The Bill, as
**' now (>tood, wa“( precisely in «c-
^wdance with the law in England,
fish and Scoteli spirits were removed
” I^ngland in bond, and on pro 'f  o f
'® spirita and o f payment of Duty
Hereon, the bond tak. n from the

^hippp,. (̂^5, discharged. Tie (M r. W il-
®’')thought his Honorable friend would

 ̂1 that there was a great difference
' ^We«n coastingshipsaml foreign ships.
, Honoraljle friend lind adverted to
"'o or three inconvenioncos resulting

the t(‘rnis of the IVi 1 as it now
'’‘''1, namely tholoss of the fhip, con- 

j *1'ption of spirits on the voyaue, and
'̂-akagrĝ  A ll these iueonvoniem-es could

be provided agiiir;st, and would
^  nothing compared with the risk we
^°uld run of smngcl'ng. In England

•; allowed exportation under boiul by
] j 'p ’ ŷs as well as by coasting sliips,
. Under the strictest regubitions to

fraud, and, in tlie course of
might be found net dful to allow

to 1 fiv ileges hero. W ith regard
lim- there was a certain al-

made, and if the leakage ex- 
that idlowatice, the Duty would

Jn *!*:’l'*ir(!d to be j)aid upon tlie excess,
case of loss of ship, on proof

filf would not be charged
pjj '' but the bond would bo discbarg-
Use consumption on voyage,
i i s e s h i p s  were not iiliowed tho
l̂iat *’ tor('8, it WAS evident

•*Xiv! *'llowed spirits to be
to r’> I 'vithout bond, ships going
'̂ «ns taking spirits niiglit

much as they recpiired, and
prtrti"*’  prevent their landing a
l)i(, T?'* the coust. Ho could assure
Rul̂ : ‘' " ‘"■’ible friend that this was a 

which he (Mr. W ilson) bad
niidic’!’'. "**‘ ‘''tion for several years,

l,*‘ ’'>''riib!e friend only knew
Woi "'itl> which it was beset,

'* '>"t, lie (M r. Wilson) was sure,

press his motion. H e (M r. Wilson) for
one could not assent to it, for, if bo
did, be was certain that the result
would bo injurious to the interests o f
the revenue, and, wliatwns of as much
importance, to those of tho fair and
bonest trader.

M r . H A JilN G T O N  said, bis ob­
jection was directed to the Section as
at present worded. He biul not touch­
ed upon the general question of draw­
backs, and had given no opinion as to
whether a system o f drawbacks was
desirable or not. What he bad thought
proper to notice were the complications
which be feared the part o f tho
Section to which ho bad alluded, would
produce, and the difficulties that would
often be experienced in disposing of
the disputes which might be expect­
ed to arise under the Section a-t now
framed. It certainly seen ed to him 
thai it was advisable, if possi!;lc, to
avoid these coitiplications and diH'i Mil- 
ties, and he thought that this couhl
only be eU'ectually done by placing
spirits exported from IJengal fur snb- 
seqni'nt imporiation at some other
Indian Port u])on the same footing as
spirits exported to any foreign or to
any free Tort. He could not see any
difficulty as regarded the coasting trade,
because he apprehended tluit, wbi'rever
spirits or other articles could be lande<l 
on tho const, there would be n Custom
Ifouse Oilicer to prevent smuggling,
and to fee that no goods liable to Duty
were landed on which tho Duty bail
not been jjaid, and, as bo had already
said, be could not understand why the
laws, which w'ere considered sufllcieut
to prevent smuggling as regarded all
other articles, should not also bo suffi­
cient as regarded spirits. He had no
wish, bow e'cr, after what bad fallen
from the Right Honorable Member
(Mr, W ilson) to press bis objections,
and with tho pern ission o f the Com­
mittee be would «ithdraw bis Motion.

The Motion was accordingly by
leave withdriiwn.

M il .  SC0NCI5 proposed the addi­
tion o f ihe following Seution after
Section 11 :—

“ A lltliii provisions o f  the l.ist procoilin^
Sei'tioii -hrtll upply lo Kuni shrub, cuiJials, anil



applied. T o spirit o f  wina o f  not less «treng‘  ̂
than corresponds to density 0-830, it i» P’'"', 
posed to make an addition o f  10 per cent, ot
purified woodnaptlia, otlierwiseknown as vpoon" 
•spirit, pyroxyliospirit, and methylic spirit, 
to issue this mixed spririt for consumptioii,D.ay
free, under tlm name o f methylated spirit.  ̂
hRS been shown tlint niethyhUcd spirit resjS'®  ̂
any process for its piiriHcution, ihe reni»v»! o  ̂
fi,,. 4.,, +1.0 r.fwiiiobeing i
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ottier liquors pr<;parod as ikgcvibed in Scction
X V I  Act X X I  o f 1856.

T h e  c h a i r m a n  thought tlint
sonio alteriitioii wti8 necessary in the
proposed Section, to make it consis­
tent with Section XÂ ’I  A ct X X I  of
1836, under wliieh the Duty was
charged only on the quantity o f spirits
used in the preparation o f Kuin shrub
and oti.er liijuors.

After some further discussion the
Motion was withdrawn.

M r . s c o n c e  sail), he would now
eall the attention of tiie Council to a 

 ̂ matter o f some iinportHnce. He was
glad that the postponement of the
])reaent Bill had given liim an oppor­
tunity o f bringinii; it forward. ‘ He
proposed to move the iutroducti' n o f
some additional Clauses, o f which he
Lad given notice. W ithin the last
week, Rlr. Lazarus, a ^'entleinan of
this city, had coinniHuicated with him
on the subject of exempting from Duty
spirits used for manufactures and
arts. Mr Lazarus had directed his
attention to the English Act on the
Bubject, and had represented to him 
that tl\B principle adopted in England
should be introduced into this country,
especially as the Duty on spirits was
ub'iut to be increased.

Mr. Sconce here read fr.-m a re­
port submitted to the < hairman of tlio
Indian Kevenue in England, by Pro­
fessors Graham, IL fman,and Roiiwood,
on the practicability of supplying for
i!i innit rcial purposeH a mixed spirit,
rendered by the mixture unsuitable as 
a beverage. The purposes tn whicli
this spirit might be applied were vari­
ous. It was priTicipdly used for
I'rench Polish, lacquer, and other var­
nishes, and it ■vv'as found tiiat the em­
ployment o f spirit of wine in var-

: nishes was not impaired by the mixture
o f wood naptha, which had been re- 
conimended for that purpose. The t'ol-

! lowing wiis the paragraph which he
I (pioted, and which rf.’capitulated the
' results Ilf the inquiry :—

“ It has appeared that means exist by
which spirit o f wine produced in the usual way
may bo rendered unlit for human oonsuiujition
BB a bcvc.riine, without materially impairing
it for the greater number o f  the more vahiablo
purpobus iu the arts to which spirit is usually

the substance added to tliB sjiirit o fw in oi , 
not only difficult, but, to all appearance, 
possilile, and further that no danger is W, 
apprehended o f the methylated spirit bei 
ever compounded so aa to make it palat“
The privilefie o f  using.such mixed spirit .
be open to all branches o f the arts and
fiicturcB witliout rcatrictioii, but it may be ® 
pedicnt to prevent the sale o f  the methyla 
spirit in licensed ])ulilic houses, yr tlic j
ration and sale o f  it by the licensed rectin 
o f  spirits. TIk! wood naphtha emiilo,' 
m ixinj; should be supplied by the Iulau“
venue, in order to ensure uniformity i”  .  ̂
quality, and that Bul'Stance be mixed wit“
spirit at the distillery under Governineiit
spection. The permission to use pure spu'l'
wine for any purjioao o f  manufacture unJ'  ̂
bond o f security, or in pn'senee o f a ,l,a 
Oflicer, may reasonably bo wiihlield tiH 
methylated spirit now projiosed has 1“ “ '*  ,[u- 
ti'ial. It may be found safe to rednco
ally the jiroportion o f the mlxinj; >” 8 '“!.;,
to 5 
althou

per ccnt., or'ovon a smaller
i"h  it lias been recomnieiKled W 

with the larger projrartlon o f  10 p®'' jj
The in-esent supply o f would
ami)ly sufficient for the application ‘ '0” ‘ -
plated o f  that substance for m ixing wiW 
spirit used in the arts and m a n u f a c t u r o ,

the country. ’ I

Bfr. Sconce concluded by ;
the introduction o f ti e first ;
CJause.s wiiich he had pi'oi osed,
what l orrcapoiidii g  to the term- 
t!ie law iti England. The
a.s fullowa .—

om'-;
1 o'

“  It shall lie hiwfni for the IJoatil *
yejiiia to  permit spirit o f  wine to be pf
from any dlstilK'ry without iho pavni ^  j„
Unty> for the puqmse o f being cnipW^^jjIeJ 
any manufaetiire or art, subject to „ tli» 
as the local (iovernment shall appi'0''“ , ,vlti' 
mixture o f the spirit, before rciiu'vaii
wood naphtha or methylic a l c o h o l .  ® jo 
some other substaoci' in such f*’*'
render tlie spirit o f  wine so mixed n 
use as a beverage, anil incapablo
converted to that iiurpose.”  |,g

Mu. W IL S O N  said, he
the last ])'. ■rson in tlio world 1 r.t
the present aiuendmeiit, f  r it
Ids own instance that tlio lii*
in tlio law in England, to
llouorablo friend had refei’i’*-'* >
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I f  w(! were in iv position tn
tollnw )i,g exampleof England, nothing
^oiiltl be ipore <lesirii''lo tliaii to rlo so,

uiitortunately wo were placed ii'
"liftfn'iit oircunistances. In Engliind

!\iv(l tln'n nil ovtvllowiiig reveiuie.
"'as aUiivM our objo t to reli

! trade in every possible Wiiy, hall' of
surplus rcvcmie being devoted for

|n:it purpose. Another reason, which
•lowi'Vfr did not seem to exist here,

this, that ill the neighboring
^ '“ ‘tries, such asFi-.uce, IIolUuul, and
"eruiany, spirits wt>re subject to a 
“n'all and nominal Duty. At aevrral
’’̂ “'uifiicturiea in Uirmingkam and
p 'e r  pliices, spirits were used to a very

extent f  r melting gum employed
the luanufa ture o f papier mache,

*̂ Jid iin enormous variety o f other arti-
In order to place those establisli-

|;>t'ntH on an equal footing with their
Weigi, riviils, s[)irits for sucli purposes

exempted from Duty,but no doubt
] great sacrilice of reveniu', o f which
'®.'vaa nuable at pi'osent to give any-

1 '“ 'S like an approximate idea. Now
Was not prepared to say that, if AVe 

overilowing revenno, and no in-
‘‘ ''tiuii o f im[iosing new taxes, lio would

jj ®'‘pl)()rt and gladly accede to the
j'^l'orable Member’s pro[) sition, A

''epn'seutatiou bad lieeu made
(M . short time ago, and he

was obliged to assign tiie
I'l-asona for declining to make the

'."ption. l l i ‘ hail not hud no op[ior- 
o f communicating with the

^"oriible I\Jember for iJengal on the

Another ol)ji>cti >n to the, measure
C** l^iigl'ind scicntillc arrange-
,, for the purpose o f testing these
•Vĝ '̂̂ 'res were t<o oomjilete, that it was

dillieult to practise miy fraud on
if®'■‘‘veni,e, whereas be did not know

now available
Jnhind Ue-

i\/'i*  ̂ ®'wue means were n 
V(vi " ’* I"' ISoard of

Kug and bail a very ellicient
Hi “ .“ .'“ i establi.shmeut, and scarcely

If <̂ '"ulil escape detection.IfW j I .** lionorable friend wished to
Son\ * iiniendment, he (M r. W il-
lioim Buggest to him to post-
tii„j consideration ■ f  tlie ipics-

îiu t Snturd iy, to enable
°  “ lake enquiries on the subject.

i But he would put it to his Ilonorabla
friend whether, when we weio about
ti) impose new taxes, and taxes affect­
ing ilie poor and lower classes, it was
the proper or iitting time for us to
givL< up Duties, h wi'ver wise it might
be on ))rinciplt) to d > so

Mu. SCONCEsaid,he wa-< very mucli
dis{)osed to press lu's mo ion, inasmuch
as the use of spirit o f wine for the
purpo-e of varnish seen ed to him to
involve quite a dilferent principle I'roin 
that ii volved by the #;ile of spirits
used as a beverage. The objeci o f
imposing an additional Duty under
the present Bill was to raise the Ex­
cise Hevenue derivable from tl e con­
sumption o f spirituous liquors; and
it seemed to him that it would bo
foreign to that purp' se to increase 80 
largely the Duty u[)on spirits nseii in
manufactures. However, as i he Jiight
Honorable Gentleman wished it, ho
(M r. Sconce) had no objection to
])ostpoue the consideration of the
(juest on till Saturday next.

The consi<leration of the Section wus
accordingly postponed,

Mi{. SCONCE then moved the in­
sertion of the following Schedule :—

r O R M  O F  B O N D .

“  Know nil men by tlie.“e presents, That wo
are jointly iiuil suverally held

imd firmly,bound unto the Secretary o f Ht.ite 
for India in tlie Hum of CompHny's itnpeea

, to lie paid to tlie mail .Soorotaiy o f
State for In d ia ; for which paymont well and
truly to be made, we jointly and iieverally
bind ourselvos, and each of’ us liiiuls liiniselt' 
and each mid every one ol' onr icnp.otivo
heirs, adiniiiistratora, and representatives, by
these )iivseiitB. Sealed with our
Seal. Dat(!d this day o f

•• Whereas tlic above liounden
are justly anil truly indebted to the Seeretury
o f  Stale for India in the sum o f  Company’s
Itupces , beinii the amount o f Duty
imjahle to the Secretary o f State for India, at 
the rate o f  three Uupce.s per imperiMl gallon,
London proof, for giillons ot
manufaetured at ■ wliieh the said
ha been allowed to remove tlience for expor­
tation by sea ,without liiivin" paid tlie ninount
o f  Kueh Duty. Now the condition o f this
ohligation is such that, it the above boiindeu

, his ortheir heira, executors, ndmi- 
nistrntors, or reprcHcnfntivca, or Bome or ono
o f them, do and shall, at the expiration o f  four
calendar months from the dale o f this
ohliKfttion, well and truly pay, or o&nse to be
paid to the suid Secretary o f ^tata for ludia.
i;u ty  at the rate o f throo liupees per Imperial
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gallon o f proof spirit, for all or any portion
o f  the above mentioued , whicii
shall not have been exporteil by sea, or which
shall have b«eu passed for local omiaumption,
or i f  the above boimden liia or their
heirs, executors, aduiiniatrators, or representa­
tives, or one o f them, do and shall, within four
months from the date oftliia obligation, export
the Said liy sea to some i)Oi t in Hritish India
not bcinji a free port, and within six mouths
from the date o f this obligation afford proof to
the satisfaction o f  the Hoard o f  Revenue that
the same haa been landed at such Port (not
being a free I’ ort) and tliat Duty thereon, ac­
cording to the provisions o f this Act, has at
such Port been p'i*>l thereon, then this obliga­
tion shall bo void, otherwise it shall remain in
full force and virtue. Sealed and delivered

in the preaenoo o f

The Motion was carried, and the
Council resumed its sittiug.

S T A M P  DU TIE S.

The Order of the Day for the ad­
journed Committee of the whole Coun­
cil on the B 'll “  to consolidate and
amend ths law relatini» to Stamp
Duties”  was postponed till Saturday
next, on the Motion of Mr. Wilsou.

M A llR IA Q E S  (CH U R CH  OF SC O T L A N D ).

Mn. Sf^ONCE moved tliat the
Council resolve itself into a Commit­
tee u|)on the Rill “  relating to the
solemnization of Manin^iK in India,
by ordained Ministers of the Church
o f  Scotland.”

Agreed to.
Tlie IMll passed tlirou"li Committee

wifcliout amenfiment, imd the Coun­
cil having resumed its sitting, was
reported.

rO R T -D U E S  (H A 8 S E IN ),

M r . 11A.UINGT0N moved that
the Council resolve itself into a Com­
mittee upoji the Bill “  for the levy o f
Piirt-Dues in the Port of Bassein.”

Agreed to.
The Bill passed through Committee

without amendment, and the Coun­
cil having resumed its sitting, was
reported.

IN D IA N  FINANCES.

Mu. SCONCE said, he v^ished to
bring to tha notice o f the Council a

M r. Sconce

matter upon which it seemed to hi»'
it was desirable that the C oun cil
should have some information. 1''*® 
first Jloturn which he proposed to 
move for, relatad to the Customs Re­
venue realised in Calcutta, during tli0 
year subsequent to the olteration ot 
the Duties in March 1859, as co"®'
pared with the Dmie.-t realised in P*"®' 
ceding years, and was in the lolloW'
ing terms ;—•

“  A  statement o f  the goods imported ‘'“ ‘j 
exported by sea through tlie Calcutta
House,for theyenrsl856-57,1858-59, and 
60, together with the quantity or value of , 
article, the rate o f Duty leviable, and 
Duty levied thereon for each o f the thre 
years”

It  was not his wish in any way
ask for a statement, tlie preparation ® 
which would involve much t r o i i b l e i  o r

would entail much cost in pr nting,
he W'ould be sbid if the Returns w®’’® 
furnished in the moat convenient fo;''"'
He wished to have also a
statement with respect to other
in India at which Customs Duti® 
were levied.

Another statement which ho P''°
posed to call for was—

“  A statement o f the salt delivere'*
entered for consumption during

ind 1869-60, in eaoliof the Presid_cnj-|jg1858-59 and 1
and Lieutenant-Hovcrnorships. showi"?
the Duty levied thereon, and distin!!"”* 
the cliarges incidental to the mauuf>iot'"''®^aii 
any portion o f the total deliveries tli»>' 
manufactured in India.”

:d toThe last Heturn whicli he diSir®' 
spe was—

of
“  A  statement o f  the average retail pr

salt, per maund o f 80 toliilis to the seer,'
month o f  April o f  the years 1869 “ " " j .  tb° 
at tlie principal town or station
several Districts subject to each
and Lieutenaut-Govcrnorship."

Mr. Sconce observed that his o'jjjjjii 
in calling for these Returns wji*’
a view lo discover the real
the revenue of the hue increftso >' 
Import and Export Duties._ Ji"'
to see whether ilie late jy fli
deney to an increase in the
salt had materially raisc'd
of salt to the consumer, nuu >’
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dei, _
artide';

gree restricted the consiiinptiou of

With the permission of the Council,
1® ^PRged to pr>4)08e that the L’ retii-
•Jent ill Couiieil bo requestfd to f'ur- 

this Couucil with the following
■*- '̂turi)s

A Statement o f t îe goo<is imported iinil
.  Ported by sea, tliroujrh the Calcutta Custom

for the years 1856-B7, 1858-59, and
M-60, tofjetlior with the quantity or value

• Sack article ; the rate o f Duty leviable, and
® Duty levied thereon for each o f the three

iSftrs.
Similar statements with rospcot to other

“fts iu India at which Customs Unties are
bvied.
j. ‘A statement o f  the saltdelivered or entered
. '^''"sumption during the years 1858-5!)

1859-60, in each o f  the Presidencies and
^'®uteuant-Qi)vernorships, showini; also the 

levied tlieroon, and distingni hinfi; the
incidental to the mannfacture o f  any

' ftion (if the total deliveries that was manu- 
in India.

Salt ®̂ '‘ f®''ient o f the average retail price of
^ l“ 'r uiiiiind o f 80 tolaha to the seer in the 
«tth April o f  the years 1859 and 1860
iJi ? I»'iniu|ial town or station o f the several
tfii " “ Ijjec.t to eaeli Presidency and Lieu-
‘^"«‘t-Uovet4orship.’'

^lu. 'W i l s o n  said, there would bo
tl,' “ *'ji-‘ctioii wluitover to i'uriiisliiii{j

Uotunis asked for. Aa to th ■ 
did'*̂ °*̂  I’L'tail price o f salt, however, li9 
coi 11**̂  ̂ Iciiow how the Goveruuieiit
w  *, !''*'ni8h such tt lieturti, as he did
bv n that the retail price was fixed
y Uoven„„ont.

Ho

JIgj ‘J- HOONOE said, he was satis-  ̂
Suit average retail prices o f

Woro easily ascertaitiable in iien- 
iy ’ no (lilliciilty would bo fouud

the Keturns.
Ho r̂ 'i. said, there would be
In .! " ' ‘i'llty ii\ the Sou lieni part of
lUe't' ''>'’»ish the iuforinn'iua in
otli!, rotail price of suit and
tli„*̂ ,',,‘^""i»iodities was always ktpt by

"pp'lec'tors.
..J® -Motion was put and carried.

'W'ii thei?uu)ved tiuit Mr.
to take the above

. ““ye to the i ’ residoiit iu Couucil.
Si'eed to.

i\l
I’^HT-DUICS (R ASSK IN ).

third reading of the Hill “  for the levy o f
Port Dues iu the i ’ ort o f iiasseiu.”

IMAIUUAGES (CHUllCH OF SC O T LA N D ).

M e . s c o n c e  gave notice that ho
would on the same day move the third
reading of the Bill “ relating to the
solemnization o f Marriages in India by
ordained JMiuisters o f tlie Church of
Scotland.”

a d m i n i s t r a t o r  g e n e r a l .

M r. FORBES gave notice that ho
would on the same day move for a 
Committee o f  tho whole Council oil
the Bill “ to amend A ct V III  o f
1855, relating to the olllce aud duties
of Administrator General.”

Thu Council adjourned.

Saturday, May 19, I8G0.

I 'B E S E N T  ;

The Ilon ’ble the Chief Justice, Vice-President,
in the Chair.

Hon. Sir H. B. E.
Fi’ere,

Kight Hon. J. Wilson,
P, \V. LeCieyt, li.-q..

H. H. Harington, Esq.,
H. i'orbes, Ksq.,

and
X. Sconce, Escj.

INCOM E T A X . X '

llA U lX C ri'O X  gaveno1 ice.lluit
' ' ' “ Id oil SaUu'day next move lUe

T he c l e r k  pr̂  sented a Petition o f
Kadkauath Chtickerbutty and others,
against the Bill “ for imposing Duties
on prolits arising from property, pro­
fessions, trades, aud olliies.”

Mu. W ILSON  moved that the Pe­
tition be printed.

Agreed to.

M AIUUAGES (CH U RCH  OE S C O T L A N D ).

Mu. SCONCE tnoved that the Kill
“  relating to tl'o soleiiuii/.ation o f Mar­
riages iu ludia by ordained Ministers
of the Church ol Scotland”  be read a
third time and passed.

I'he .Motion was carried, and tho
Bill leuil a third time,




